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[ ~ 2% Y FORM A “Wd» '
ower Corporation Limited ... .-, 0SBl
. {Linder Requiaton & of the Insolvency and Banknaptcy Baard of India Krniki Ch s ta Dentre. Zrd E
. ; Yume annels, Lorparaie Lentra, Lar,
(Govt. of Uttar Pradesh Undertaking) (Insaivency Resolution Prooess for Carporats Persons) Requlssions, 2016} World Trade Centre Arcade, Cuffe Parade, Mumbai - 400005
Power Management Cell, SLDC Campus, Vibhuti Khand-II, FOR THE ATTENTION OF THE CREDITORS OF TUAMAN ENGINEERING LIMITED
: RELEVANT PARTICULARS CORRIGENDUM
Gomti Nagar, Lucknow-226010 i -
il: @ 1 1@ il 1. | Name of corparate debsor TUAMAN ENGINEERING LMITED RFP Mo. SBI/ACY/2023-24/001 Dated: 31.05.2023
e-mail.: Ceme llppc .Ol’g, Cepmcuppc gmal COom | 2 | Daba [-:‘ hmrﬂﬂ'ﬂtﬂﬂﬂ"[ﬂmﬂ'ﬁ:ﬂ dabbor i3] Dﬂzl:":fl ||-| reference. tc' the abgve HFP f.jr prgf_urémént E,TEEI Branth
PROCUREMENT OF POWER ON SHORT-TERM BASIS THROUGH TARIF 3. | Authority under whech corporate deblor is Riegistrar of Lompanies, Kokala managed CAPEX ATMs under Phase XV, (GEM/2023/B/3505851) a
' BASED COMPETITIVE BIDDING PROCESS - - ICENPONUIATO PN e - . corrigendum is issued and can be accessad from Procurement News
. 9 Tines T. R ifi | 4. | Corporata ianty No. [Limilad Liakdity UAS20SWEZI05PLE 105270 on the Bank's web site https://bank.shi and GeM Portal
(Revised guide lines for short term procurement of power notified 5 | Address of e registered ofica end prncpal offics | 234, Metaj Sushas Road, 8t Fioor, Room https:/figem.gov.in.
by the Ministry of Power vide resolution dated 30.03.2016 & Amendment dated 23.02.2022) {if sy} of corporate dabsor Moo 16, Kolkata - 700 001 :
. . i oot e - ATETE The last date and time for bid submission is on 23.06.2023 by
Tender Specification No. 20/DEEP-Portal/PMC/2023-24 : -:E;ETL?:THEMNEM Bl L] B 19-00 Hrs.
Uttar Pradesh Power Corporation Limited (UPPCL), a Govt. of Uttar Pradesh Enterprise, 7 | Estrnated date of closure of insolvency reschution |12.12.2023 : 5d/-
incorporated under the Companies Act, 1956 and having its registered office at Shakti Bhawan, prOGEss Place: Murnbai Deputy ﬁln_lruf Manager
Ashok Marg, Lucknow -226001 intends to buy Firm Power, for the month July-2023 under Short B. [Mame and registration number of the insohency| Name: CA, Uttam Kumar Agarwal Date: 18.06.2023 (Implementation & Rollout)
Term basis. Trading licensees/Generators/State utilities/CPPS/Distribution licensees/SEBs, across professional cling as intenm resoition professicnall Registration No.: BBUIPA- 001/1P-2
the country may offer power, from one or more than one source subject to condition that offers from - — U207 5 2020202111326 : ]
each source shall not be less than 50 MW, as per the details given below:- B srdl:‘ljf'f::l;:d E;;"a::;;ti'}';'l'mj?;" LE:':'EII';:::E ':iifsﬁlli;?a Rasiragur Avenue, Clive ' BAN K D F I N D IA
» reqestered with § R i " 1
r Submission Of 1 Submission - Opening — West Bangal - 700028, Emall id:- 73.7&7 HTF gﬁ'ﬂ" ‘*u#.—" E:B"}“ BEIE“I" Branch -1
. Opening i T prkag, : Z B Zonal Office: Howrah, "Bank of India Bldg";
Durati t EMD BG | of RFP-Bid | of REP | i1p, AIanBjanalcaglianen o Bank of India /7% | 5, B. T. M. Sarani (4th Fioor), Kolkata- 700 001
Period .“"ﬁ ton Q“aﬁé‘vm in the Office of (Non (Non g ] 10. | Address and e-mail 1o be used for comespendence | Atdress: 1018, Rastraquru Averue, Clive » B. T. M. Sarani | cor), Kolkata
(inHrs) | nMW)| ~ cpppMC), | financial | financial zal‘:: wilh S irkeren resclution professianal Haies ;;:rﬁmm P Ref. No. BLB/SK/2023-24/ Dated: 03-04-2023
. . - - . a ]
SrrelL (Hd& PO O - {amanengineering2005@gmai.com i S
27.06.2023 11, | Last date for submission of claims 29.06.2023 BALLY B.AE.".AF! Bk
July-2023 | 20:00-24:00, 250 24.06.2023 | 24.06.2023 | 26.06.2023| (12:00)/ 12. | Classes of creditors, if any, undr ciause (b of sub- | Mot Applicable At, PO & P/S.: BALLY, 215, 217, 218 Goswami Para Road, BalyBazar - 711201
(17:00) (17:00) (17:00) | 27.06.2023 section (B4 of secfion 21, aspartanad by the inlerim To:
(15:00) resciution professional Mr. Ram Blkash Ram
13, | Names of Insahvancy Profassionals idantified to act | Not Applicabie Slo- Johar Ram, BE East Land Quarter, BE Maw Building, Nawabgani,
Request for Proposal™ Activation of Event shall take plase on 19.06.2022 and are tc’)’ be oo At g hosertallve of Creciln it e Dist - North 24 Parganas, W, Pin Code-743144 g ganj
submitted on e-bidding portal (DEEP) in two parts i.e. “Bid Part-I (Technical Bid)” & {Three names for each ciass) s
“Part-11 (Financial Bid)” respectively. (74, [1a) Relevant Forms and va) Web fink h
The link for e-bidding portal is www.mstcecommerce.com and is also available on the e orasesdsiia T o hormaarnsd NOTICE U/S 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS
: e o Lim O AR L mon ] Toprasiiaies e AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
website of Ministry of Power (www.powermin.nic.in) and PFC Consulting Limited are availabie at - {b) Mot Applicable i
(www.pfcindia.com). Bidders are requested to familiarize the above said revised guideline Nodic is hereby given thal the Nataral Company Law Trbunal, Kolkata Bench has ardened the Althe requestmade by you, the Bank's Bally Bazar Branch has granted to you credd facilities aggregating to the following accounts,
carefully before submitting the offer. commencement of a corparale ingatvency resciution process of the Tuaman Engineering Limited on Star Home Loan (428175110000411)--Rs.27,55,000/-.
The Bidder shall be required to submit EMD by the date mentioned above, in the Office of }:f'f;:ﬁ;ﬁ o We give hereunder details of various credit facilities granted by us from time to time and the outstanding dues as on the date of Notice:-
CE (PMC), UPPCL, Lucknow, for the maximum capacity offered @ Rs. 30,000 per MW o E"EI.EG.EﬂEMM[IIE rma.-i?n resolution professicnal 8t the address mentioned agains! E':r:.' Nature of facility | Sanctioned Limit Dues
per month on RTC (30 days, 24 hrs.) basis and same shall be reduced on pro-rata basis i nf | ha. 10. StarHome Loan | Rs2755000- | Re.27,81855/-(contractual duge upto 02.042023) phes uncharged interest and with
case bids are invited on hourly basis of offered capacity in the form of Bank Guarantee/ The financial creditars shall submit thelr claims with proof by electronic means anly (428175110000411) further inferest @ 8.75% p.a. from 03.04.2023 on monthly rests and also penal interest
e-bank guarantee issued by any Nationalized/Scheduled Bank. Al ather creditors may submit the claims with proof in persan, by post or by electrenic means (@ 2.00% p.a. over & above
The e-tender will be received and opened on the dates mentioned above. The offers received Submission of false or misleading proots of claim shall atiract penalties. ) =—— ] . —
. . . . Sl The aforesaid credit facilityies granted by the Bank are zecurad by the following assetsizacurities:-
after the date & time mentioned above shall not be considered. In case of holiday, the offer Uttam Kumar Agarwal _
shall be received/ opened_ on the pext working d_ay e}t the same _time respectively. The Wikariin Resolution Profassional — _ Hal_u.-ranfh[:urrty : —
undersigned reserves the right to reject all or any bid without assigning any reason thereof. Date - 18.06.2023 IBBUIPA- DO1IP-P 02075/2020-2021 13226 | : PRIMARY SECURITY- ECM of residential Flat in the name of Mr. Ram Bikash Rarm on the 2nd floor (Entire 2nd Floor), in G+2(Theee)
Place : Kalkata AEA Valid till 16.10.2023 ' shorey building at Mouza- Dighla, Dag No- 2206, Khatian Mo-564, J.L. No. 18, R.5. No.-164, Touzi No-173, Holding No-787, Sarat Bose
Sd/-
Road, P35 -Dumdum, Ward Ma-5, Durmdum Municipaity, Dist-24 P by, Keolkeata-700065, Flat [SEUA 100 sgft
CHIEF ENGINEER (PMC) oad, P.S.-Dumdum, Ward No-5, Under Durndum Municipakty, Dist-24 Parganas(Nodh), Kelkata al(SBUA) area 1100 5
- 179-91.9./qTF/2023-13 F.9./96 F&iF: 17-6-2023 UPPCL 2. s you hs_m; défauhmgl in repaymant of your dues_m the Bank undgr the sa_'u:l r:r_ediﬂl‘ac?lihgs. -.-.u_a have clazsified your accounis as_Huni
Performing Asset with offect from 281 212022 in accordance with the directions/guidelines isswed by the Raserve Bank of India.

3. Forthereasons stated above, we hereby give you notice under Section 132} of the above noted Act and call upon you to discharge in
full your Ezbilibes to the Bank by paying sum of Rs.27,81,855/- (contractual dues upto 02.04.2023) plus uncharged interest and
with further interest @ B.75% p.a. from 03.04.2023 on monthly rests and also penal interest @ 2.00% p.a. over & above

THE compounded with monthly rests within a period of 80 days from the date of this nolice, falling which please nole that we will
entirely ai your risks as to cosie and consequences exercise the powers vested with the Bank under Section 13 of the Securifization
nugl qu and Reconstruction of Financial Assets and Enforcement of Sacurity Interest Act, 2002

4. While we call upon you to discharge your kabidy as above by payment of the enfire dues to the Bank together with applicable interest,
all costs, charges and expensas incurred by the Bank till repayment and radeam the sacured assets, within the period mentionad
[ above, please take important note that as per section 13(8) of the SARFAES] Act, the right of redemplion of secured aszeds will be
available o you only bl the date of publication of notice for pubic auction or inviting quotations ar tender from public or private treaty for

transfer by way of laase, assignment or sale of the sacured assals.

3. The amounts realised from exercising the powers menlioned above, will firstly be applied in payment of all costs, charges and

expenses which are incurred by us andlor any expenses incidenial thereto, and secondly applied in discharge of the Bank's dues as
mentionad above with contractual interest from the date of this notice bl the date of achual realisation and the residus of the maney, if

sBTa s a Indian Bank Zonal (;?ﬁd'::a:‘ﬂgﬁ‘:; South Sale Notice for Sale of

14, India Exchange Place, Gr. Floor, Kolkata-700 001 Immovable Properties

Branch : Thakurpukur

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcemant of Security
Interest Act, 2002 read with proviso to Rule B {6) of the Security Interest (Enforcement) Rules, 2002

Madice is hereby given to the public m general and in particular 1o the Borroweris) and Guarantons) that the below described mmovable properly morigagedicharged 1o the Secured
Creditor, the Symbalic! physical possession of which has been taken by the Authorised Officer of Indian Bank, Secured Creditor, will be sold on “As is where 5, * As is what is”, and
*Wherever there is” on 28.07.2023 from 11:00 am to 4:00 pm for recovery of amount mentioned against ach account, due to the Indian Bank, secured creditor,
The specific defails of the: properly intended 1o be brought to sale theough e-auction mode are enumerated below,

) Possession Type

b} Encumbrances on property any, aftar the Bank's antire dues (including under any of your other dues to tha Bank whather as borrawer or quarantor) ara fully
51. | Name of Borrower — 3{2;‘;’:::;&‘ recovered, shall be paid o you.
N2 | Branch ¢ Bid Incremental Amount 6. If the said dues are not fully recovered from the proceeds realised in the course of exercize of the said powers against the secured
f) Property ID Assels, we resene our r'rghl:1_|:| proceed against you and your olher assels before Debts Recovery Tribunal!Couwrts for recovery of the
g) Outstanding Amount balance amount due along with all costs etc. incidental thereto from you.

s e P e —

1. | Ws. Calcutta PC Soluthens [ Al that piece and parcel of land & builsing(Shop on Ground and First floor) congtructed on land measuring mone or hess 10| a) Symbolic
Branch : Thakurpuhur chitlaks, 11 sq.0, sifuated at Mouza- Paschim Barisha, Pargana- Kkaspur, JL. Mo.-18, BS Mo, 43, Touzi no, 18, 8-90, 12-| b MO

16, Dag Np. 3355, RS Khatian no.- 1380, at Premises no. 279, Dekshin Para Road ({D0H, Road), PS-Thakurpukar, Ward no. | ¢ Rs. 4541000.00
125, Kolkata Municiapl Comporation, Kolkata-T00063, Disl- South 24 Parganas, Registered undar Book Mo-l, Valume MNo. | df Rs. 45500000

23, Pages from 177 fo 184, being Sale Dead Mo, 2453 for the year 2000, Registerad a1 8,05 R Behala, Disl- South 24| &) Rs, 20.000-
Parganag in the name of Sri. Haralal Roy, Sie = L1 Lakshmikanta Roy, Boundary: North : Dakshin Para Road, South ;| f) IDIB30259479985
Praperty of Jitendranath Majumder, East : Properly of Sudhakar Sengupta, West : Land of Ramani Ranjan Sadhak. | g BI18E833.00

2. | Mis. Tithi Enterprise All that piece and parcel of land and building constructed on land measuring 01 codtahs, 09 chittacks, 15 sq.R siuated at| &) Symbslic
Branch : Thakurpukur  |Ananda Nagar, Mouza - Paschim Banzha, JL No. 19, RS No. 83, Touzi no. 1-6, 8-10, 12-16, Khatian No. 1881, 420, Dag| b) NG

na. 1678, baing Premises no. 827, Pamgana — Khaspur, Dakshin Behala Road, PO - Sarsuna, PS5 — Thakurpukur, Dist - £) Rs. 2740{10.00
south 24 Parganas, Kolkata = §1 wilhin the limit of Kolkcaia Murdcipal Corporation Ward no. 126, recorded in Book Mo, = |, | d Rs. Z74000.00

7. Please take note that as per Sub-Section (13) of the aforesaid Act, after receipt of this notice, you are resirained from transferring or
creating any encumbrances on the aforesaid secured assets whether by way of sale, lease, license, gift, morigage orotherwise.

8. Theundersignedis a duly authorised officer of the Bank to issue this notice and exercize powers under Section 13 of aforesaid Act.

8. Needless to mention that this notice is addressed to wou without prejudice to any other remedy available to the Bank.

Place: Bally Bazar Sd/- Chief Manager & Authorised Officer

Date - 03042023 BANK OF INDIA

E-AUCTION SALE NOTICE UNDER SARFAESI ACT, 2002
REGISTERED OFFICE: RADHIKA, 2ND FLOOR. LAW GARDEN ROAD, NAVRANGPURA, AHMEDABAD-380004.

FINANCIAL

CD Valume Mo, 20, Pages from 2003 1o 201%, being Deed Mo, 106150 far the year 2014 registared at ADSR Behala. | &) Rs. 10,0005~ SERVIGES i 3 : Sorvd iy : "
Boundary : North : Property of Arati Chanda, South : Propedy of Mairan Kabiraj and Majba Kabira, East : Propery of 5| f) IDIBS0394 191134 L_ . : BRANCH ?FFIE::.HD-E- FINANCIAL SERVICES LIMITED. 2584, APC Road, Maniciala, Koikata -700006 i
Mondal Waet @ 12007 wide comimen cassane. Re. 378TROH .00 THE UMDERSIGHED AS AUTHORIZED: CFFICER OF HDE FINAMCIAL SERVICES LIMITED HAS TAKEM OVER POSSESSECON OF THE FOLLOWIMG PROPERTY PURSLIANT TO THE
. passag a .
: : - q - x ; e ——— - MOTICE ISSUED WS 13(2) OF THE SECURITISATION AND RECOMWSTRUCTION OF THE FINAMCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002 I THE
Bidders are advised fo visit the website (www.mstcecommerce.com) of our & auction senice provider M3TC Lid 1o parficipate in ondine bid, For Technical Assistance Please call M3TC FOLLOWING LOANACCOUNTS WITHA RIGHT TO SELL THE SAME ON "AS 13 WHERE |3 BASIS  AND “AS 1S WHAT IS BASIS™ FOR REAL IZATION OF COMPANY'S DUES
HELPDESK No, 033-22901004 and other help fne numbers available in service providers help desk. For Repistration status with MSTC Lid, please contact for EMD status please 1. BORROWERS & GUARANTOR/S NAME & ADDRESS DESCRIPTION OF 1. DATE & TIME OF E-AUCTION | 1. RESERVE PRICE
contact lbapifini@mstoecommerce.com 2. TOTAL DUE+ INTEREST FROM THE PROPERTY 2. LAST DATE OF SUBMISSION | 2. EMD OF THE PROPERTY
Far propery details and pholagragh of the propedy and auction terms and condilions please visil - hitps:ifibapi.in and for clarifications related o this portal, prase contacl halp ling numbsar \.sachajit Chowrasia And Mishrial Chourasia28/2 - | All that ane Mosac finished Fiatthpariment, baing Flat Mo, OF EMD Reserve Price (IN INR): Rs
“180071025026" and "011-41106137°. Shekespeare Sarani Ground Floor Kolkats-TO001T Alsa kAt | 302 situsted gt the Sacond floor Back side measuring at | 3 DATE & TIME OF THE 34.20.700¢- [Rupees  Thirty-
Bidders are advised to use Properiy ID Number menbioned above while sesnching for the proparty in the website with hitps:/ibapi.in and weww.msicecommerce.com - Flat Ko- 302, Premizas Ka- 17117, 2nd Flaor, Debendra Lal | about of 632 Square Feat, Litle mare or less super build-up PROPERTY INSPECTION Four Lakhs Twenty Thousand

KhanRoad Po, Ps- Alipore Kolkata-700027. Davraj Chowrasia | anea together with praporionate share of and undemaath the (1) E-AUCTION DATE: 05.07.2023 Seven Hundrad Cly)

Dpia.* 1198 223, Ploca - Knltais SO Mnciisad iRt N Sank - 1717 Detiendra Lal Khan Road 2nd Floor Vidyssager Coiony | concemed  Budding the Premisesi buikding property, [ 12 PM TO 1 PM_WITH FURTHER | EMD Amaunt{ININR)
- - Faolkata-T00027. - Anj Dens - 1717 Dabendra Lal Khan Road | consising af 2 {Two) Bed Racms, 1 Dinning {ona) Balk-Cume | EXTEMSION OF 5 MINUTES Rs 342,070 /-{Rupeas Thrae
“Fﬂﬁ;':‘fm“ﬂgfﬁﬁ“;;ﬁfw ciomm demenes @i (\gf| (o] P notional bark POSSESSION NOTICE Kolkata-TOOUZT - Kevala Dewi - 1747 Debendra Lal Khan | Tolet and ona Kiichen with all comman facilities, amenities | 2) LAST DATE OF SUBMISSION |Lakh Forty-twe Thousand
FORM NO. NCLT. 3A M — ) {Far immaovable Property) Ad tI_UItIﬂ'I "tuci 'tu’_:f" oA it Road 2nd Floor Vidvasagar Colony Kokala-TO0027 . - Shyam | and privilege attached Beretd lying and stuated at Kolkata [ OF EMD WITH KYC 04.07.2023 -- | Saventy Only)
bt Aot T IAppendix - IV, See Rule 8{1]] e e rule 361 Lal Chanurasia + 17117 Dabendra Lal Khan Road 2nd Flosr | Muricipal Comoration Premises No. 17117, Debendra Lal | TILLSPM
c.P “:'AA! Mo, BB 2023 cimra Eaﬁtr'a : Furha Hl!dinipur' BEFORE THE NATIONAL COMPANY LAW "lll:!!l'ﬂsﬂg-ar 'E':I'Dflj' Kolkata-F]4e, - Ham H-a_l ﬂmurﬂﬁiﬂ = | Khan H‘ﬂﬂd l:Flﬂ M, 3 Under A.'Iﬂ!:'l'l} Plolicoe stalion, with 3. DATE E'F IHEFE':TIQH'
Connsched wilh P.O. - Tamiuk. Dist - Purba Medinipur. Pin - 721 636 TRIBUNAL, KOLKATA BENCH, KOLKATA 1717 Debendra Lal Khan Road 2nd Floor Vidyasagar Colony | the muricipad lirsts of Kokala murecipal oorporation in ward | BETWEEN 03.07..2023- 04-07-
C.A. [CAA) Mo, 1TH{KB)/2022 gk E' il : es8300 I:P A COMPANY PETITION (CAA) NO.64/KB/2023 Kolkata-TO002T. Loan Account Mo | 2225889, For Clam | Moo 71, under Kelkata Manicipal Coparation Borough Ne. 1X | 202312:00PM TO 3:00 PMIST
in the Matler of the Comgpanies Act, 2013 - -mall : c38300@pnb.co.in Connected with Amaunt Rs 33,27 750,45 (rs Thirty Three Lacs Twenty Seven | within the Limis of the Kalkata Municpal Carparation, Marth
Section 23006} read ﬂj‘tﬂdﬁﬂliﬂn 23203 Whereas, | tﬁOMPﬁNY ?PPLlCATlON (CAA) NO.05/KB/2023 Thausand Seven Hundred Fifty And Palse Fary Fiva Only)As | By Public Road 10 Ft {Colony Road) South byBy Plot Ho-24
= #nd = - i { - o n the matter of: aro i =
Inthe matter of: The LlI'IIjElrEi!gl'lE.d bszing the Auﬂ"r::lnzelid Clr'ﬁc,elu' af |.h.E Punjab Mational Bank under 1. VISION AHEAD SERVICES PRIVATE LIMTIED having Ega:és?ir?ﬂﬁjwlﬂ: m;rehi?jnetlr.::r'ilx::;;il E::T;:: E::;izy;:ﬂ :ﬂj%ﬁﬁﬁﬂiﬁ Em:i%:;ﬁggg
Bhavya Merchandise Private Limited, [CIN: the Securitization and Reconstruction of Financial Assets and Enforcement of its Registered Office at 51, Vivekanand Road, 5th Floor, Cha oy - : ' | Baing Doc No-02850 ar th .Eﬁ]gpagh .ﬁRﬁIIHuBm
US1809WB2008PTC1302089) being a Sacurity Interest Act, 2002 and in axercise of Powers conferred under Section Suite No. 502, Kolkata- 700007; eSS | e iBid i i ; i
Company within the maaning of the 13 read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued 2. OM WEB TECH PRIVATE LIMITED having its Aobatics Aulomation (india) Private Limifed - Cin Mo-} All that piece and parcel of demised space admeasuring 919.14 5q | 1) E-AUCTION DATE: Reserve Price (IN INR);
Gompanies Act, 2015, having ils Regislered | | a demand nofice dated 27.02.2023 calling upen the Borrower and Martgagor Reglterod Ofica ai 51, Vivekanand Road, Sth Floo, UT 2200w 1989plc04TEGGhrough. Iis Director- Namdkishore | feelof super buiup area baing the diided and demarcated portion of | 05.07 2023 12 PMTO1PM | Rs 62,08,971.50/-
1."..:;515-3 I ’ ' Arun Samanta, S/o. Jugal Samanta io repay the amount mentioned in the notice R ’ Peitiondr Kayal And Harsh Keyairegd. Office:- 113 Park Sireet.ground Figer, | the lot B sitialed on the southem sidedwing in the basement of said | WITH FURTHER (Rupses  Sidty- Two
: B being Rs, 10,48,011.65 (Rupees Ten Lakhs Forty Eight Thousand Eleven and NOTICE OF PETITION Kolkala Wi 700016 Robotics Adtomalion (india) Prvate Limited | bulting al said premises No 113, park streel Calcutta, marked and | EXTENSION OF § MINUTES | Lakns Eight Thousand
P Sty Five Paisa only) with further interest within 60 days from the date of natice A petition under section 232 of the Companies Act, 2013, Through It Director- Nandkishone Keyal fnd Harsh Keval G | delimeatisd on the map ar phan wilh proparion ate undeided mpartitle | 2) LAST DATE OF hina Hund_'e-:l Sewanty-
Tulsi Merchandise Private Limited, (CIN: J date of receipt of the sakd natice, for Sanctioning the Scheme of Amalgamation of OM WEB Elgin Road 3nd Floor Park Averue Showroom Kolkata-T00020 - | and indivisible part o share of land appertairing o attributable to he | SUBMISSION OF EMO WITH | one and paise fifty Ordy)
US1908WEBZ0DAPTCO0E6S5) baing & The Borrawer having failed to repay the amount, notice is hereby given to the TECH PRIVATE LIMITED (PAN-AABCV8193M), Robotics Infratech Private Limited - Ga Lala Lapat Ral Sarani 3nd | sald demisad space being the undivided propomionate share of | KYC 04.07.2023 - TILL 5 PM | EMD Amount(IN INR):
Company within the meaning of tha harrowar auarantor. andtha oublic in oenacal that tha undecsianed has taken | [ (nereinafter referred to as the "TRANSFEROR Floor Kolkata-TO0020 - Mandkishore Keyal - 12 Rowland Road | vendor thensof and the right in to the use in comenon passage, ather | 3) DATE OF INSPECTION: | Rs &, 20,897 05)-
Companies Act, 2013, having ils Registered pﬂﬁmﬂmguf lhe propeirty ¢ -asEn-ha d hal?ain RSl S Rt pgﬂwm AR EIOMMI'::EAl)’\‘(YID‘;)\h\IIVi/t\hA\B/ICJS(I)%g?éE)E(/;IngE;}tgrcrifser':r:':jl\@z Megh Doat Dulding 10th Fioor Flat 10c Kolkata-700020 - Harsh | common areas and faciifies and parts, recorded in the name of Mis. | BETWEEN 03.07..2023 (Rupses  Six  Lakhs
o ?Lgﬁi_ﬁ,ﬁ,ﬂﬁ&ﬁ;ﬁgr“- on him/her under Saction 13(4) of the =aid Act read with Fule 8 of tha said Rules | | "TRANSFEREE COMPANY")was presented by N. Ko 1 Aowhanc Fioext Wegiy Doct Evsiddng. s Tt Flat 105 - abolies. Auomeian Il Pt Lk Regbirtion ooumon: Bock | DE07-2021 1200 P TG | Twveeky. Thousaniz Eighe
- e ' on this 15th Day of June of the year 2023. GURUMURTHY, Chartered Accountant, partner of Maroti& Flolkatz-TO0020 - Geetica Kayal - 12 Rowtand Road Megh Doat| No. 1, st serial no 03557, wih the ofice of Sub Registrar - ARA- I, | 3:00 PM IST Hundred  Ninaty-saven
: 2 - - s : ; AsSOCi hartered Accountants. 16. Strand R Duilding 10th Floar Flat 10c Kelkata-TO0020 -robotcs Sutomalion | Kolketa Propary Area- 919.14 sq feet - Boundary of Building- arvl paisa fve Dnly)
In the matlerof The Bairr r | Guarantar in particular and the public in 5 hereh 1 d ssociates, Chartered Accountants, 16, Strand Road, Y
|:11Bi1 Merchandiss Privats Limitad: = LA [ PETRCARKLETN W12 PLRINE- 1T Qi e 1h T CH LS Diamond Heritage Building, 5th Floor, Room No. N- {indiz) Privabe Limited - Premises No 8aala Lajpat Rlai Sarani| Boundary OFf Bulding Morth- Corparation Lane Rurning Betaean
izimm’,‘“&,’“ch,ndiu,,,,,,a!,L,-m,t,d. ? naot to deal with the property and any dealings with the property will be subject | | 503 kolata-700001. The Kolkata bench of National Gobardanga Housa block - B Bhowanipors: Kokata-7T00020 - | Premizes No. 113 Park Straet And Mo 35, 34-B_ Park Lane And Na,
________ Pettioners | | 12 the charge of the Punjab National Bank, Kolaghat (018420) Branch for an | | company Law Tribunal passed an order dated on 1st day Rodotics Automation (indi) Privata Limited - Premises No | 46, Maleod Steal, SOUTH- PARTLY BY MO, 115, PARTLY Ill & Parii
HOTICE OF PETITION amcunt as on 02.41.2022 i= Rs. 1'.".43.':"".55 {HUDEE‘:’S Ten Lakhs F'::II"I.';." Elght of June, 2023 wherein it has directed that the said petition 113.|:Ial‘|'i. Sireal Paddar Point Sauth Block Park Streal Kakala- bjl' 108 Park Slragt EEElE}"- F‘-Ell'ﬂj.l I:I'p' o453, PEI"”!l' M50 &51 and
A Patifion under Section 230 1o 232 of the| | Thousand Eleven and Sixly Five Paisa only] with interest theraan. Is fixed for hearing before Hon'le Bench on1éth day of 700016, Loan Account Mo @ 1728532 For Claim Amount Rs| Parlly by 53, Moleod Sireel and Parlly by Premisas Mo-115
Companies Act 2013 read with Companies| | The Borrower's | Guarantor's / Morigagor's attention is invited to provisions of | | 2 2023 for s final hearing and disposal. ISTAOEZZ (rupees Thres Crotes Ninety Seven Lakhs Eighly | Parkstraut, st By. Pary by Premises No-111, Partly No-105 Park
o A t d ; 3 . gago ; N Any person desirous of supporting or opposing the said ! 5 - ! 2 Bl Y ¥
iCompromises, Arrangements an Sub-section (8) of Section 13 of the Act in respect of time available to redeam | | otition should send to the petitioner's Practicing Thansand Eight Hurdred Twenty TwI}':JN'f_IIASCﬂEEI‘I:ID{tI[‘-E:‘.E Stree and & corparation lane aunning between 113, parksireet and
grr“jffn";“"g';”ﬁ;‘fﬁﬂ“ﬁ i‘g’naﬁ”;f':ﬂnﬂf the Secured Assats, Chartered Accountant, notice of his intention, signed by 2018 And Fubwre Contractisal Interest Til Actual Realization | No-35, 34 B Park lane-and No-45 Moleod Stres!
LEI"I;E'BEII”IE"I:II'I al T'-.Ilglg 'I.‘EI::H'IFII'I"}-EE prwalg - nescrlmmn uf Immnvatﬂe F'nperw ' him or his Practicing Chartered Accountant, with his name Tﬂﬁ&'ﬂ“‘”mlmm“m Exl:ll.’-'ﬂﬁ'ﬁﬁ':{lﬂwcnﬂ'l?ﬁﬁ Eh:
® N 5 3 . . and address, so as to reach the petitioner's Practicing ; i 3 j 4 A j e i i j "
bl Iﬂ":—:‘;ﬁ:z'rz d'f"“‘m' '”‘apf‘rfvE:qT”E'nmﬂg 1. Hypothecation of entire stock In trade comprising raw material, work in proeess | | Charered Accountant not late than wo days before the mﬁmﬁaﬁsﬁgﬁ i E‘;m?:';j‘gg E;:;ﬂf;:crfgg gﬁ:‘ﬁrﬁ"ﬁﬂ:Fﬁ;’;’;’i’;‘:}:':gﬂ.’g:ﬂ;;‘f{iﬁ!ﬁlE‘;Lﬂ'&ﬂi@ﬁ“ﬁgjﬁ;ﬁ; R::m:ﬂﬂ:!aﬁmﬁ -
CTranslerse Cormpary” or “Bhavya] was flﬂhﬂ“@ goods and Book 'ﬂE_tDlS- _ _ ?ate fixed tfﬁrthet_?_earitr;]g of the getitfion.Whtt_are he seekp and any other dues, I any, aftached fothe property shoukd be ascertained and paid :nyl.hr:sun:zessluln;:lﬂtz-[s'h'nms:nm:twr:[:u*n:l'as'crls] Thee bidder{s)prospective purchasess) are requested, n heir
prege!'ulecl by the abave named patilioners an 2 Ei:!Ln*_Lai:lIEr Morigage covering all that part apl:l parcsl| u:-f the immuovakble IIII"I'FIE'-"quEr oigrsp::fﬁjaﬁtpsi;:ﬁgé fuil%;?g:j ;ﬁh(ﬁpcf;]gilzrf\zzgi e interesst, bo satisfy himselfharsaliiiself wilh regard o he abova and the athar relevant details pertaining fa the above manioned proparty/Properties. befora submiting the bids.
UL, nd AE1E - B PR fixad for consisting of land & building Eltuate!j at Holding "!:'75”“555 Mo. 430 [L.R.) Hhat‘?”‘ f the petition will be furnish he undersianed to an Terms & Conditions of Online Tender!Auction [1} Tha auction sale shal ba “anline e-auction” bidding fhrough wabsile hitps2fhankaucions.in' on tha detas as mantioned in the table above wilh
hearing before Kolkala Bench of Honble Mo, §11 (L.R.}. J.L. No. 279 GAEEAD | undar kg Bathanh of the petition will be furnished by the undersigned to any " ; : : . . Faliti ; :
Mational Company Law Tribunal on Q- R} L. Na. INeasInE . Bcimal under lMouza - Batnanoena, person requiring the same on payment of the prescribed urther Exiersion of 5 Minutes. [2) The intenestad bicders are raguired o reqistar thamashes with the portal and obiain login 1D and Password wel in adwance, which is mandssary fora-nidding, fram
26/06/2023. Any person desirous of .5, - Kolaghat, Dist - Purba Medinipur under D.S.R. Purba Medinipur vide Deed | | charges for the same. auction service provider 4 Closure India (Mal i subbaracdBbankauctions in, Infofbankauctions.in jContact Person: Mr, Mr. U Subbaran, Reglonal Manager Ced no, 8142000061, Emall
e ur.l}l:ll:ul:nsing the said patition should Mo, 06215 of 2012 (Gift Deed) executed on 29, 11,2012 Owner ; Arun Samanta, (SD/-) subbarsogiibankaucions.in, and Mr. Margj Cell no 9515160064, Land lime: 040-237364085. Mobibe: 812200006256 Email infofbarkauctions.in, Flease male al, Prospecie bidderz may aval
send o the National Company Law Tribuna, 30, Jugal Samanta. Property is bounded by (As per Deed) : North - R.& & N.GURUMURTHY anling training an d-auchion from Beir registered mabile number anly. (3 The intending purchasanbidder is required o submit amount of the Earest Manay Dapas® (EMD) by way of Demand
Kolkala Bench al 5, Esplanade Row (West) L.R. Dag No. 431, South - RS & L.R, Dag Mos, 302 & 442, East- RS & L.R. Place : Kolkata PARTNER, DraftPAY ORDER drawn an any nationalzad ar scheduled Cammercial Bank in favor of " HDS FIMARCIAL SERVICES LIMITEL” payeils AT PARIKOLKATA or MEFT/RTGSE in the account of "HOBFS
Kolkata 700001 and also to the pelitoner's| | Dag Nos. 438, 430 & 439/1328, West - R.S & L.R. Dag No. 429, Property is | | Dated 17/052023 MAROTI & ASSOCIATES, GENERAL COLLNS™; Account Mo DO210310002748; FFSC Code- HOFCOO0021: MICR CODE: MICRS00240002; Branch: LAKDIKAPUL, HYDERABAD; an or before date end fime menticned
authorized representative, if any. and i not bounded by (As per Physical Inspection) : North - Property of Subal Samanta CHARTERED ACCOUNTANTS ahiove (Please refer fpthe details mentioned in table hove) and regster ther name athfips:\enkauctions. in'and petuser 10 and password free of cost and getiraining pn e-Auction from the: sardee
already fled, should be filed before ks Sauth - Panchayel Road, East - Owners' Property, West - Property of Eaﬂ&h;: 16, Strand Road, Diamogc; Heritage Bugggnog{ prrcker ACILE ek Registration an the heﬂ-sjle_'.'uzjntenmrgﬂurcnmr.hr:luerisreqmr&:l T gyt thee copbes of the Folkawing documents uplaaded {1, Copy af the NEF TIRTES chalanDD copyl Pay
Tribunal mo later than ¥ (seven) days bafora ; ' Sth Floor, Room No. N-503, Kolkata - 7 arcer; 2.Copy of PAN card and 3.Copy of proof of addness (Passpor, Driving Licerse, Woler's Gard or adhar Gard, Ralion Cand, Eleclicily B, Telephone Bill, Registered Leave License
tha next data of heanng of tha petiton and a Samanta, Agragmand)’ on tha webisita bafore ar by the last dale of submizzion of the EMIYs) as mertioned in the tabila sbove and afso submit hardeapy thereal a1 tha Brench mentioned harainabove. (4} Bid must
copy  of such representation should be Date : 15.06.2023 Chief Manager | Authorised Officer bie accampanied with EMD (Equivalent to 107 of the Resenve Price} by wayof Damand Draflf Pay cedear in favour of HOB FINANCIAL SERVICES LIMITED” payvable AT PAR! KCLKEATA; anor bafore
simultanecusly seni fo the Aulhorised Place : Tamluk Punjab National Bank date and time menticned above. (5] Bads that are ned filled up or Bids received beyand |ast date will be congidersd 25 invalid Bid and shall be sammarily reiecled, Mo interest shial be paid on the EMD
Represantative of the zald Petitioneris). If no Once the bid is submitted by the Biddes, same cannat be withdrawn. If the bidder does: not participate in the bid procass, EMD depasited by the Badder shal be forleiled without further recourse.
"E-'.:Th "BI?"B:WHIE“ is Eﬁﬁ'\;&ﬁ by the T""IR':N However, EMD deposited by the unsucoasshul bidder shail be refunded wilhout inbenest, (8) The bid price 1o ba submitted shal be above the Reseree Price along with ircremant vaiue of Rs. 10,0000
dalfin Such penad, o shall be présuenesd hat " A ndix-1V. Rul | (Rupeas Ten Thawsand only) and the biddar shall ferthar imprave thesr affer in multiple of Bs. 1000000- (Rupees Ten Thousand anly). Tha property shail nof ks =ald below the Reserve Prica sed by the
such Aulhorities have no representation io SALT LAKE ZONAL OFFICE |EallubiSL LRI U tutharised Officer. [7) The successhul bidder s recuined o daposit 25% of the sale price (inclusive of EMD] mmediataly but natiater than next warking day by Demand Draftdrawn in favour of of - HOB
make on the saki Schama. A copy of tha 3 & 4 DD Block, Salt Lake, Sector-l JEREELEE IRl FINANCIAL SERVICES LIMITED' payable AT PARIKOLKATA or NEFTIRTGS in the account of ‘HOBFS GENERAL COLLNS, Account Mo 00210310002748; IFSC Code- HOFCODOI021; MICR
petition will be funished by the undersignad o : (For Immovable Property) CODE: MICRS(0240002; Branch: LAKDIKAPLIL, HYDERABRAD and the balance amount of sale price shall be paid by the successiul bidder within 15 days from the date of confirmation of sale by ®e
ary parson fequiring Ihe same. First Floor, Kolkata-700 064 perty Company. The EMO as well as Sae Price paid by the inlerested bidders shall camy na inferest. The depasit o EMD or 10% of sale price, whatever may be lhe case shat be forfeted by e Campany, if

ki Whereas The undersigned being the Authorised Officer of the UCO Bank , Bagnan Branch under the Securitisation and the succassful bidder fails to adhera bo lerme of sele or commits ary dedaut (8] On compliance of tarms of Sale, Autharised officer shall issue “Sale Cerlificate” in favour of hiphest bidder. A the

Sl b ™ = 5 T s ; ;
Shashi Agarwal Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002(No.54 of 2002) and in exercise of powers :f‘“iﬁsaflaﬁjlfjmﬂg Ll ,i‘;.ﬁeﬁ{m":ﬂ,ﬁf a‘j‘;ﬁ‘*;“;f@;,‘L‘L“”:Q‘f;ﬂﬂ,‘,;i“.‘gf:; dTH %T;"gﬁp{ﬁ'hg’ ﬂpm['ﬁ m&‘%m ;:,?EE";{

Authansed Representative of the Pafitioners conferred under section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice kol i) oy Daiots armul tanes libvbi i inprine o S|t b Bl ol rebibyi o
Address: 4 K. 5. Roy Road, . . . y . T RUIES, 1\ eperses incuding pendng dues ol any Devalopment Aulkonly, if any! iaxes uiilty biks eic. to e Municipal |.:'-'I'.'II'|:I-.I.r-EI|.II.':'|‘I ar arty ather authorily agency and b pavable for :sldrlu: duty inegisiration
Roam Ma.19, Kolata - 700 001 calling upon the borrower torepay the amount mentioned in the notice together with incidental expenses and costs within 60 faes ed. for registralion of the Sale Certificale. {11) The Authorised Officer resarvas the abeokle right and discretion ko accegt or reject any o &l tha ofersibids or adjournicancel the sale wilhout
Email: shashiaggi@redifmail com days from the date of receipt of the said notice assigning any ragson ar madify any lerms of sale withaut ary pricr niotice. The immavable property shal! be sold bo the highest bidder. However, the Sutharised Cfficer resarvas the absolule discrefian
? : ) , ) . . . . fo alow insar-se bakding, if deemed necessany. (12) To the besé of s knowledoaand information, the Campany is ned awane of ary encumbrances an the praperty to be sold excapt of the Company,
The pqrrower/guarantor having falled torepay the amount,. notice is hereby given to.the bOI'TOYVGI' /guargntor n partlcular and Howevies, Interested biddars should make ther cam assessment of |e praperty to their satisfaction. The Company does nal In ny way guaraniee of makes ary representation with regand 1o te
public in general that the undersigned has taken possession of the property described herein below in exercise of powers ‘Gl'r;m'“'hr o the Eﬂ;mrﬂ Drﬂl:-ﬂm E:Ir a:;ﬁ' Ulhgr iFfﬂmﬂﬂmthﬂ Authorised mﬁe shall -‘l;l; ke ol ru;uuusihlﬂ fﬁ_f ﬂgr ET-’QH- 'ﬂ&. B‘Iﬂu-_lér'ﬂmm?. nl'smﬂrt:;.' lax Eu{_’:l'r other Ejlulﬂﬁ-.lﬂ the
b 1D s T ; ; ; ; ; : vammeant ar anybody in respac aforasaid property. wriher intanesi will be charged &= applicabés, as per the kan documents on tha emount culstanding in tha natics and incidentzl
] .\I ] {} R [ i \l I conferred to him/ herund?r SeCt,Ion 13(4) Ofthe.SQIdACt I’ead.WIth rule 8 Oft_he said rules on the,date mentioned below. . ENIENSAs, Costs, 242, is due and payvable il its aclual realization. {14] Tha raticeis hersby givan tothe Bomawear{s) / Mortgagons) o remain present parsanaly at the Sme afsake and they canbring fhe
The borrower/guarantor in particular and public in general, is hereby cautioned not to deal with the property and any dealings intending buyenpurchasers far purchasing the immoveable propery as described herein above, as per the panicuiars of the Terms and conditions of sale. (15) Onine E-auction paicipaton &
Whilst care is taken prior 1o with the property will be subject to the charge of the UCO Bank for an amount plus accrued and unrealised interest, incidental mardatary in Be suchon process by making agplicalien n prescrbed lomal which is avalabie along-wilh B oflecflender document on Fe website. Biddirs are advised ta go righ the websile
: et expenses. cost & charaes etc Fillpes Mhankawcions.intor dalailed barms and condilions of awcion sale bedora submitling thair bids and baking part in e-auchian sale proceadings. Onling bidding will fake place al wab-sia of
acceplance ol ady CrSINg copy. It P P r'ges etc. . , , , , , organization as mentiored hereinabove, and shall ba subject to tha terms and candiions contained in the fandar dacumand. Tha Tender Dacument and delailad Terms and Conditions far the Auctian
15 not possible to verfy its The borrower’s attention s invited to provision of sub-section 8 of section 13 of the Act, in respect of time available to redeem the may be dowrdnaded from the wabsite hitps:(bankauctions 1/ ar the same may &so be collected fram the concamed Branch affice of HOB Financial Sandces Limited. & copy of the Bid form along with
o o secured assets. the enclasure submitted onfing {250 mertioning UTR Kumber} shal b2 handed over to  ambiguigy, If the barowenmarigagoers pays the amount due to e Company, in ful bfore the date of sale,
contents. The Indian  Express auction is liable 1o be stopped. For further detals and queries, contact Authorized Officer, HDB FINANCIAL SERVICES LIMITED  atHOB FINANCIAL SERVICES LIMITED, ADDRESS : 25844, APC
Limated ot b held Name of the i Road, Manikiala, Kokl -TOD00Gan or bedare dabe and Sme menliored abave, {Pleass reder 1o the delads mentioned in labe above). (18) The property shal be sakd an “4s is Whiene is Basis™ and "As
‘l- ihale p by : 1 : Sl borrower / Guarantor / . a) Date of Demand .NOtlce . i5 What is Basz" condition and the intending bidder should maks decreed enguinias as ragards encumirance, chama and slatulory oulstending on the propesty of any authority besidas e
responsibile for such contents, nor No _ _ Description of the Inmovable Property b) Date of Possession Notice Company's chargas and should safisfy thameefves about the title, extant, quality and quantity of the property bedore submitting thair bid. Mo claim of whatsoever nature ragarding the property put for
for anv loss or damaee incurred as Financing Branch ¢) Outstanding Amount sale, charges and encumbrences over the praperty or any ather matter etc. will be erdarained after submission of the oning bid and &t any stape thereafier. The Company shal not ba responsible for

anything whatseeser incluging damages or eviction proceeding, atc. The imending bidcar shal indemnify the tenands 235 well as the Company in Bis regard, The purchaser shall take nacessany actian
for eviction of benan ! setlement of W nant ol in socondance with the Law, The Gompany presses inta service the primciphe of caveat empbor, (17) This publication is a0 8 15 (Ffleen) davs notice 1o

—_

a result of transactions wiath Mrs. Rausanara Mallick, W/o- | Equitable Mortgage of property of Bastu Land & Building situated | a) 03.03.2023

companics,  associations  or Firoz Mallick & Mr.|atMouza-Bagnan, P. O + P.S. Bagnan, Dag No-R. S-380, L.R-| b) 16.06.2023 e Borrawear | Martgagar | Guarantors af the above said lsan acsourt pursuant b nde 5{2), BIE) and Rule 8 af Security Interest (Enfarcament) Rules 2002 to dischange the liability in full and pay e
Svidiale lesteig: i 8 Qutubuddin Mallick, S/o-| 374, KhatianNo-R.S-72,L.R-3197. JLNo- 60,area—4 decimals| c) Rs.60,66,465.50 (Rupees dues as mentioned abava alang with up to dale nlerest and axpenses within 15 days from the date of this nofice failing which e Secured asset will ba sold as per the barms and conditians menlionad
Individuals adverising mo s Firoz Mallick. Address of both - | & DagNo-R.S-380,L.R-374, Khatian No. R.S-72, L.R-962/2, JL| Sixty lac Sixty-Six thousand above. In case there is any discrepancy betwesn the publications of Sale notice in English and Vermacular rewspaper, then in such casa the Englsh newspaper will supersada the vemacular

riswspaper ard itshall be considaned as the final copy, thius remaving the ambigusy. Hthe barowenmargagors pays the amount due to the Campany, infull befare the date of sale, auchion s liable inhe
shopped. Forfurther details and queries, cortact Authorized Officer, HDB FINANCIAL SERVICES LIMITED Mr Bidyust Mazumder 3007177746 & Mr. Sownmya Halder 3830075737,

newspapers or publications. We
thercfore recommend that readers Bagnan O.T. Road, P.S.- 0694, Year-2012, Book No- 1, Volume No-02, Pages -3602 to| fifty paisa only) as on Place: Kalkals Date: 16062023 il il g Ll BERREET

Madhur Milan Marriage Hall, No. 60, area- 9.5 decimals (Bastu Land and Building), Deed No. | four Hundred Sixty-Five and

make necessary inquiries before Bagnan, Howrah-711303 3614, Deed No. 0711, Year-1984, Book No- 1, Volume -10, Pages | 02.02.2023 (Inclusive of
sending anv I‘J:ll."ll'liﬂ'-i or entering Branch:B 207 t0211, Deed No. 0712, Year- 1984, Book No. 1, Volume No. | |nterest up to 31.01.2023) and
e ; g - Bagnan, 10, Pages 212 to 217,Deed No. 1983, Year -1984, Book No. 1,| further interest at the

. . L L
o any  agrecments with E-ma|I:bagnan@ucobank..co.w! Volume No. 5F, Pages 21 to 24, A.D.S.R.Bagnan, Property| contractual rate on the
advertisers or otherwise acting on Contact Person Name: Amit| stangs in the name of Rausanara Begam Mallick W/o Firoz aforesaid amount together
an advertisement m any manner Kumar, Mallickand Qutubuddin Mallick S/o Firoz Mallick. Bounded by: -| with  inei
] . ’ , with incidental expenses,
whatsoever, Registered letters are Mob: 7060308059 North : NH-6, South : Property of Firoz MallickEast  :Property of | cocts charges etc \

not accepted in response 10 box Siraj Mallick, West : Property of Siraj Mallick C all . 033 660 4 3800
. iy ! 1 el a T -
number advertisement. Date: 16.06.2023 Authorised Officer o

Place : Bagnan UCO Bank
financi@le@®.cp 4. in - 90 ° o0 © i 00 @ okt
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